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Matter is called. Petitioner is present in person. No representation on behalf of
Respondent. As seen from the previous orders, Counsel for the Respondent caused
his appearance and filed vakalat. Thereafter, the submissions were made for granting
time for making payments of the outstanding debt. But, there was no representation
on behalf of the Respondent on 09.02.2018, due to which, the matter was adjourned
for the presence of the Respondent In spite of that, there is no representation on
behalf of the Respondent. It appears that the Respondent is not interested to pursue
the matter and has been trying to mislead the Court by gaining time for last three
hearings. Absence of the Respondent is deliberate. Therefore, the Respondent is set
ex parte. The Petitioner is directed to keep his Counsel present for making final
submissions on next date of hearing.-Put up on 02.03.2018 at 10.30 A.M.
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